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‘cres at dur own porte or in Japan?
Wbatiutheactualcoutweutforthe
iron ore? Is Japan accepting our low
grade ore also? What are we going to
do with our low grade ore? He says
that we realise some more money
compared to Australia and Brazi, is
mu'ironoremfmororsnpermrtothe
ore of those countries? He says that
Australia and Brazil have also entered
into Japan sumilar agreements without
escalation clauses? Are they ideal
agreements? Are we following those
countries or those countries following
us? When these agreements were con-
cluded, were they shown to the Law
and approved by it?

PROF. D. P. CHATTOPADHAYYA-
I have already said that this decigion
was okayed by a very high level
Secretaries Committee The hon
member asked why we entered into
this long term contract instead of short
term contracts. When a lot of jnvest-
ment is called for, we also need a
long term contract. Otherwise, the
market was sluggish at that time and
in that context, it would not have
been prudent to think of investing a
lot of money without being sure
whether the ore will be lifted. It was
in that context that this long term
contract wag entered into. The pature
of the contract does not exclusively
depend upon us but on other condi-
tions. I entirely share his concern for
preserving our precious natural ro-
sources. I have already said that our
resources are not only rich but gize-
able in quantity. ¥t is nearly 20,000
million tons and at the current rate
of exploitation, it can serve for nearly
800 years. I think we need not be
unduly alarmed about our reseourc:s
exploitatian rate. For the loss, there
are geveral factors. The distance
between Bailadilla and Vizag port is
nearly 400 KM and freight ig a very
importawst fmetor. Also, our port
facilities wre not comparsble to
Aurstralia’s. Beeauss of these factois,
We are at some disadvantage, which is
being remedieq in the present five
yety platy,
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12.58 hrs,
BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEAN-
TARY AFFAIRS (SHRI K RAG.U
RAMAIAH): With your permiss.nn,
Sir, T rise to announce that Govecn-
ment Business in this House during
the week commencing 19th August,
1974, will conmst of

(1) Considerantion of any item of
Government Business carried over
from today’s Order Paper.

(2) Consideration and passing of
the following Bills in replacement
of Ordinances together with the
Statutory Resolutions seeking dis-
approval thereof:

(a) The Companies (Tempo-
rary Restrictions on Dividends)
Bill, 1974.

(b) The Additional Emoluments
(Compulsory Depomt) Bill, 1974.

(¢) The Compulsory Deposit
Scheme (Income Tax Payers) B,
1974,

(d) The Essential Commodi-
ties (Amendment) Bill, 1974, us
passed by Rajya Sabha.

(e) The Alcock Ashdown Com-
pany Limited (Acquisition of
Undertakings) Amendment Bill,
1974, as passed by Hajya Sabh1

(f) The Indusines (Develop-
ment and Regulation; Amendment
Bill, 1874, a3 passed by Rajya
Sabha.

(g) The Press Council (Amend-
ment) Bill, 1974, as passed by
Rajya Sabha.

(3) Discussion on floods and
droyght conditiong on Saturday,
the 24th August, 1974,

I may also inform the House that
the Mux&i}ywmwmw-

Grants  (Rallways) on 21st August,
1974 and make a2 staiement on tha

an
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[Shri K. Raghu Ramaiah]

financial position of tie Rallways,
proposing inter alia adjustments in
freights and fare rates.

13.0¢ hrs.
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K P UNNIKRIS!!NAN
(Badagara): In April last when, there
discussion

was a on the to'r
Grants for the Petrotea:n snd Jhem:-
Ministry 1 had 10 the

cals t
notice of the House thy vosibLitY ot
1....,._...‘:!1. drug Jemive in this
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country. Though at that time It was
denied by the Minister, what is now
hlml m thh m“nh). il m; Ut
the common drugs have gone under-
groung and are not available in the
hospitals or in shops. Thig is =&
very gad thing which is happening,
and that is why I have given nmotice
for a discussion as well as Calling
Aftention but you, SIr, in your wis-
dom could not accede to it.

Even a common medicine like Codo-
pyrin is not available in most of the
shops. So also is the case of Alda-
mine, a vital drug for blood pressure
and heart disease. Should we allow
this situation to continue? Therefnre,
before the House adjourns after this
sesgion, there should be a discussion.
This is a vital question and I want
you, Sir, to intervene effectively and
give us an opportunity to discusa this
issue. I cannot agree with gome of the
suggestions that have appeared in
some of the language papers that
people have died because of the
absence of drugs. Yet, the fact re-
mains that the hospitals are being
starved of the drugs and the drusgs
have disappeared from the market
So, I would request you, as well as
the Minister of Parliamentary Aftuirs,
to have a discussion on this vital
question and also a statement from the
Government.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, you are aware
of the fact that based on the ruling
that was given by Shri Sanjiva Reddy,
who had agein drawn facts from the
famous Mudgsl case, I had given 3
substantive motion, quoting from the
Kapur Commission Report op the mal-
practices detected in the Bharat Sevak
Samaj, and asking for the removal of
Shri L. N. Mishra, & member of this
House. I havg taken responsibility for
what 1 have stated in the motion. If
these sre not genuine....

MR, SPEAKER: Do not take ad-
vantage of this.
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SHRI JYOTIRMOY BOSU; I do not
take adventage of the corrupt Min-
isters. The motion was given notice
of on the 2nd of August and the Lok
Sabha very promptly sent it to the
Prime Minister for processing, as re-
Quired by the rules. From the 2nd to
16th they took 156 days and still they
have not yet histed this motion because

they want to shield the corrupt
Minsters.

It is a matter of deep regret that
the Prime Minister is shielding @
corrupt Minister. I have given a
specific case. If I am unable to subs-
tantiate what I have given in the
motion, I will face a privilege motion.
Therefore, 1 would request you to
direct the Prime Minister, the Gov-
ernment, to list the motion for discus-
sion as soon as possible.

As I have said it what I have
stated in the motion I am unable to
substantiate, I will face a privilege
motion. In spite of that, the Gov-
ernment has not got the courage to
come forward and agree t{o fix a time
for the discussion of the motion. The
House has been veduced to 8

MR. SPEAKER: Don't try to ridicuie
everything; don’t try tqo go to that
extent. After all, there is a limit to
that, There is a procedure for it
‘There is also a limit to making these
allegations.

SHRI JYOTIRMOY BOSU: You
have cast an aspersion on me.

MR. SPEAKER: I am not casting
any aspersion on you. I am only
asking you to have some limit.

SHRI JYOTIRMOY BOSU: They
should fix a date for the discussion af
the motion,

MR. SPEAKER: If you can make
your cbservations in thig case here,
what i the sense in sénding that to
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want to do it like this, what is the
sense 1n sending that to me? I need
not follow that procedure. You want
to take every opportunity and, at the
same time, sending it to me also

SHRI JYOTIRMOY BOSU. 15 days
have pasged.

MR. SPEAKER: If you are not
satisfied, if you do not want anybody
to have any probe into it, and you
bring 1t directly to the House, what ia
the use of following that procedure?
I have followed the procedure. You
take every opportunity. You take
advantage of coming to the House
and, at the same time, taking advan-
tage of that procedure also.

SHRI JYOTIRMOY BOSU:
advantage have I taken?

What

MR. SPEAKER: When it is before

me, you carmot have the patience to
wait.

SHRI JYOTIRMOY BOSU: I have
waited for 15 days

MR. SPEAKER: I cannot fix any
time-limit for it. They have to
enquire into it. If you want to bring
it before the House, then it is for the
House to discuss it. I will call it back.
If you do not want that procedure to
be followed, I will cease to take cog-

nizance of it. Let the House discuss
it.

SHRI JYOTIRMOY BOSU: 15 days
have passed.

MR SPEAKER: You exploit every
opportunity. You exploit me also,
You send 1t to me and you make your
observations here also.

SHR] JYOTIRMOY BOSU: 15 days
have passed

MR SPEAKER: 15 days or 15
months, whatever it may be. You sent
it on the 2nd. After two holdiays, it
was sent to PM. They have to make
an enquiry.

Shri Vajpayee.
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Sir, I received it only yesterday. I
may mention to the hon. Member,
Shri Atal Bihari Vajpayee, that I am
getting the facts on the basis .-of which
I can make a statement. I have got
some facts. But I am not gomg to
make a statement on the basis of
those facts. I assure you that in the
course of the next week, I will make
a statement.

oft wew fgrdt wwmaqdt : wew
REWE, qE AT GO ARET & 1 QW
o 79T AraeT oy 5T § ) o vl
#oy ot sufwrre weafa a7 s 5
Fwe g% geufrr faare agT 8 W@
B 1 oY wyws W wgr & fr Ay
AAETE 6 W T AT

MR. SPEAKER: This is not the
proper forum for that. Everything is
going on outside the House and as
Leader you can meet her outside the
House. This is not the forum for that.

oft crrwr fgrd ol ¢ & aEw
sty At ST 1w
& s 5y & warey ol i ATy ?
W AR &y § qwer 4w
g At iR oy @y §r
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SHRI K. P. UNNIERISHNAN
(Badagara): Did you permit him to
raise another point, Sir? He is mis-
using the opportunity. He said that
he would raise only one point.

MR. SPEAKER: Mr. Daga....He
is not here. Mr. Jagannathrao Joshi. ..

He iz also not here. Prof. Madhu
Dandavate.
PROF. MADHU DANDAVATE

(Rajapur): May I raise that point re-
garding announcing of the assets of
Shri Fakhruddin Ali Ahmed? If you
are pot permitting, then I will raise
something else.

MR. SPEAKER: No

SHRI ATAL BIHARI VAJPAYEE'
You are not permitting! Why? This is
an 1ssue of public importance.

MR. SPEAKER: Not at this time
when he is announcing the business of
the House.

oft wrer fagrdt wrodedt : g auTT
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SHR] VIKRAM MAHAJAN (Kang-
ra): Under which rule is Government
supposed to give this reply?

PROF. MADHU DANDAVATE:
Since we have to suggest issues to be
raised in the course of the coming
week, for which a statement has been
made, 1 shall suggest only one issue.
I would have liked very much a
statement today, but since it is regard-
ing the business from 19th August, I
would be satisfled if the Minister of
Parliamentary Affaire finds some time
next week to come forwarq with a
statement from the Prime Minister in
which the allegations which have
been made with necessary documen-
tation by one of the Members of Lok
Sabha, Shri S8 N. Mishra. .. (Inter-
ruptions).

MR. SPEAKER: No.

PROF. MADHU DANDAVATE:
How are you ruling this to be out of
order?

MR. SPEAKER: There is no ques-
tion of my ruling. The election is to
take place tomorrow and today you
come with this. Why this sudden
disillugionment. ..

SHRI MADHU LIMAYE: He was &
member of the Government,

MR. SPEAKER: Then it should have
been brought at that time. Why
should it be raised today only, that
too at the time when he is announeing
the Business of the House for the
next week? Whatever be your teehri-
cal and other ressons—you are all
very Jearmed and geod people—,
when slection is to take place
morrow, it is very unfair that

to-
you
raise it today. Why only today?
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PROF. MADHU DANDAVATE: 1
agree with you, Sir, that election is to
take place tomdrrow,

SHRI VIKRAM MAHAJAN: Have
you permitted him to raise this issue?

MR. SPEAKER: No.

SHR] VIKRAM MAHAJAN; Then
whatever he has said on this parti-
cular pomt should be expunged.

PROF. MADHU DANDAVATE:
Why do you want to create difficulties
on everything?

SHRI K. P. UNNIKRISHNAN: You
have repeatedly said that you have
not permitted him.

MR SPEAKER: He has some other
point which he wants to raise.

SHR] ATAL BIHARI VAJPAYEE:
Kindly go through the notice that I
sent you, Sir. The first point in that
is:

“Clarification from the hon. Fin-
ance Minister regarding the comtro-
versy in the press whether the
agsets, etc.,, of Shri Fakhruddin Al
Ahmed, MP. and ex-Food Minister,
are of the value of Rs. 6 lakhs or
Rs. 50 Jakhs.”

You did sllow me.

MR. SPEAKER: On this item, the
Business of the House for next week,
there are s0 many names which
come to me. They raise at a time so
many things. They do not come with
my permission.

PROF. MADHU DANDAVATE:
Before I raise the issue on the Busi-
ness of the House, I want to bring to
your notice....

SOME HON. MEMBERS: No,
pleage. [
PROF. MADHU DANAVATE:

When I gave the notice, ...

(Interruptions)
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[Prof. Madhu Dandavate]

How do you know what I am going
to raise? These people are deter-
mined to obstruct. They are using
their lung-power...,.

MR. SPEAKER; ] am not permitting
you on that point.

PROF. MADHU DANDAVATE: If

Before 1 raise the issue, 4 have to
point out that I hagd give®® in writ-
ing the issues that 1 wished to raise
The Lobby Assistant told me

of a Minister. You cannot take
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vantage of this amnouncement of
business and come with a certain
thing smounting to censure. There
are other ways of putting a motion,
but not under this item.

SHRI SHYAMNANDAN MISHRA:
It may well be that the distinguished
person iy complstely free from the
charges that have been made. How-
ever, he has came out with a state-
ment this morning...

MR. SPEAKIR: You cannot come
under this

SHRI SHYAMNAMNDAN MISHRA:
Can we take up this matter after has
i elected?

MR, SPEAKER: Order please. I
will go according to the rules. This
ig an announcement. Don’t take it as
an opportunity that you can bring
anything under this.

SHRI SHYAMNANDAN MISHRA:
The House has powers now to
question him on this

SHRI H. N. MUKXRJEE (Calcutta—
North-East): You say this only when
this item is mentioned, and that is
why we feel it is discrimination
again. I do not understand this, In
Shri L. N. Mishra’s matter you could
not shop Mr. Bosu; how can you stop
Mr. Dandavate?

PROF. MADHU DANDAVATE: Be-
fore 10 O’clock 1 sent to you this
communication. I said, I seek permis-
sion to raise the following issue for
inclusion in the Buasiness of the House
when Item No. 5 is taken up. Item
No. 1, the alleged statement.. .

MR. SPEAKER: Don’t act like this.

I am not allowing you. Nothing wiil
go on record.

Shri P, M. Mebta.

PROF. MADHU DANDAVATE:
When we give formal notive, if you
feel 1 could not be yaised, we ghould
be informed beforehand. Since I am
not informed. . .
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‘MR, SPEAKER: This does not come
undey this item, how can you pFo-
ceed? Order pleass, T am not allow-
ing anything.

Sbri P. M. Mehta.

Mnylrequestyoualltophmput
your points in brief as to what you
want to say to the Minister?

¢ a7 Wrew v wafed 6 efw
A quTa: feat 7y A fear | qg WY QW
wt v frrmr s o

SHRI P. M. MEHTA (Bhavnagar):
Sir, there ure practically no raing in
Gujarat. A serious crisis has arisen.
Water levelg of reservoirs supplying
drinking water to Bhavnager have
gone too low. Bhavnagar wil go
without water within five days if it
does not rain. I have talked tele-
phonically to the Governor of Gujarat
yesterday. I appeal to the Home
Minister to issue suitable instructions
to Government of Gujarat without
delay of an hour to avold administra-
tive technicalities and arrange water
supply to Bhavnagar from Shetrunii
reservoir, It i the bounden duty of
the Government to render timely help
to the people at the time of natural
<calamity.

The President of the Bhavnagar
Municipality has met the Governor
and has gent a telegram to the Gover-
nor and also to the Home Minister, It
‘timely water supply is not arranged,
the responsibility lies with tha Gov-
ernment for not supplying water to
the people and industries of Bhav-
nagar. The hon. Home Minister s
not here. Therefore, I request you to
refey this matter to the Home Minis-
ter for immediate action.
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SHRI B. V. NAIK (Xanara): Sir, I
would like to submit through you that
the working of the public sector
undertakings js not adequate. There-
fore, 1 have suggested that as far as
the industries in the public sector are
concerned, at least the areas of diver-
gence between Government and the
public sector underfakings should be
brought under discussion here. As far
as public sectors are concerned. I
humbly submit that there is consider
able amount of resistance or pres-
sures from the managerial

groups
themselves. I would submit that
during this session itself, time

should be found out to discuss
the ndustrial . concessions that
have been given to the private sectors
{n this country which remain, by ené
large, unexplored whether it concern
the Centre or the State Governments
of thig couniry. At least thia discus-
sion should be included in this session.

ot wiewe faw (vee) ¢
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SHRI SAMAR GUHA (Contal): Sir,
I want o draw your attention and
through you the attention of the

Minister for Parliamentary Affairs to
the reports that the Comptroller and

Auditor al hay sykanitted a
report on Hs. 250 crore Crash Agripul-
tural Progravame to the President. T
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is also alleged that reports contain
serious scandalz and squendering
away of money. Is it because of the
fact that as the former Minister of
Agriculture is involved in that crash
programme, the report hag neither
been published nor placed on the
Table of the House? This matter has
been kept secret for many months. I
want to know from the Govermment
whether they are going to submit the
report on Rs. 250 crore Crash Agricul-
tural Programme which involved scan-
daloug affairs ang also whether it will
be placed ori the Tsable of the House
in the next week?

I want to draw your attention to
another matter. Bir, during the call-
ing attention motion on 26th July, the
Government said that they have
asked the report from the West Ben-
gal Government about atrocities on
the Adivasis of Jhargram. One
Central Minister hag seen the Chief
Minister of West Bengal. It is now
more than 22 days and they have not
submitted the report. I had written
to you about it on the 6th August.

{Interruptions).

MR. SPEAKER: Let the professor
kindly sit down.

SHRI SAMAR GUHA: What about
the point that I have raised? I am
not asking for any additional point
to be raised. But on the 6th I had
written to you that the Goyernment
had made g statement in connection
with the call attention notice on the
26th of last month...

MR, SPEAKER: My attention has
already been drawn to it. Now, will
he kimtly sit down?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K, RAGHU
RAMAIAH): As usual, cerlain sug-
gestions have been made. Whatever
is gerthane to the business of next
week or the woek theromfter and
whatever you have not ruled out as
unfair wil] be conveyed by me to the
Ministery: chmcermed. &



